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inittce of the whole Council on the Bill “ to 
prohibit the exportation of Saltpetre cxcept 
m British Vessels hound to the Ports of 
London or Liverpool.”

The Council adjourned.

Saturday, November 21, 1855. 

P r e s e n t :

The Ilonomblo J . A. Dorin, Senior Mcmbor of 
the Council of Iiulin, I'retiiling. 

lin n . J . P . Gmnt, P . W. LcGoyt, Esq.
Hoi.. II. Peacock, C. Allcu, Esq.
Hon. Sir James Colvilo, and
U. Eliott, E sq., E . Currie, Esq.

M A R G IA G E  O F H IN D U  W ID O W S.

T h e  C L E R K  presented a Petition from 
certain Brahmins resident nt l'oonnh, ex
pressing their cordial approval of the princi
ple upon which the proposed Bill to remove 
all legal obstacles to tlio Marriage of Hindu 
Widows, is based.

Mu. L eG E Y T  moved that the Petition 
be printed.

Agreed to.

P R O T E C T IO N  O F U N D E R -T E N A N T S .

T h e  C L IiliK  presented a Petition from 
Ooptuin Henry William Craufnrd, of Rlul- 
liauth, zillah JS'liddea, in Lower Bengal, pray
ing for the relief of under-tenants from the 
consequences of the sale of estates for ar
rears of revenue.

Hut JA M E S  C O L V IL E  moved that the 
Petition be read.

Agreed to.
The Petition, which was as follows, was 

then read :—

“ T o  THE IIONOHAIILE TUB L e OISLATIVK 
Council op I ndia .

1h<t Humble Petition of Henry William Cran- 
J'urd, i f  Atulnauth, in the /AUnh of A’uihh.a, 
iu tlm I'rovincK of Lower Bengal, nhiweth ;—
1. T hat your Petitioner is tho m anager of, 

n,iil tlm largest proprietor in, a joint-stock com* 
pauy holding under-tenures o f  lund to the value 

>11111 luUlts o f rupees.
‘J- That your Petitioner, finding portion* of  

tjii* viiluulilu property frei|ueutiy exposed to  
tlie rink of forluitnre uuder tho action of the 
law for the niiIu o f  estates for arren riof revenue, 
Which penults the purchase o f the c*Iato free 
from ull cnemnbrunces cron ted sineu the per
petual ■wttleini'iit, though the holder* o f suul 
,,iiciiuil>miit;oit way lmvu punctually liquidated 
*11 tlm claim s o f tlio superior TalooMidar 
•jguiiiNt them— uiul further tlm t thin risk wot 
frequently uiudo uso o f m  mi engine ugaiimt him

by the superior Talookhdar to extract loan* 
from him under the threat o f a dofuult us to the 
revenue for the duo payment o f  which he was 
in no way responsible, was struck by the gross 
injustice o f  such a  state o f  things, and by tho 
grave injury done to all landed proper tv by its  
continuance, and began to exert liim solfliy botti 
public and private representations to procure 
relief.

3. That your Petitioner was met on the 
threshold o f  his exertions now more than two 
years ago, by assurances that the Government, 
aware of the injustice inflicted on under-tenants 
by the sale law, was prepared proprio motu to  
grant the rolief required, uud had actually  
draftod a law for that purpose, which hod, at 
that date, and after long continued communi
cations with the most experienced and enlight
ened o f  the East India Company’s servants, 
received the approval o f tho Most Noble the 
Governor General.

4. T hat your Petitioner too glad, instead of  
m eeting obstacles in his path, to fiud matters so 
advanced, and that the reform o f  the sale luw 
generally and the condemnation of its «buses 
wan concurred in by l l i s  Honor the present 
Lieutenant Governor o f Bengal, by the Honor
able J . P . Grunt, uow Member o f the Executive  
and Legislative Councils, and by the Honor
able E. Currie, now Member of the Legislative 
Council, readily withdrew from the task which 
he had undertaken, in full confidence that Go
vernment having satisfied itself after long years 
o f  inquiry o f  the evils o f  the present law, and  
that the relieffrom them could be granted with
out endangering the punctual payment o f  the 
revenuo, would hasten to free itself from tho im
putation o f  allowing the continuanco of an  
acknowledged injury to those living under its  
rule.

5. That your Petitioner only yesterday per
ceived, b y  the report in the public prints o f  the 
proceedings o f  your Honorable Council, that 
you were about to legislate regarding under- 
tenures without granting the long promised 
relief to under-tenants, which forms the subject 
of this humble petition ; and that being aware 
that one o f  your m ost distinguished Members 
has been engaged, over sinco tho constitution of 
your Honorable Counc.l, in the arduous task of  
preparing such a thorough reform o f the pre
sent law for the sale o f estates for arrears o f  
revenue, as shall remove a ll  the unjust respon
sibilities that aiToct owners o f landed property, 
depreciate its value, and obstruct its trans
fer and improvement, and trusting speedily to  
obtuin the result o f  those labors, has confined 
him self strictly to tho purt o f that great reform 
which is enbodied in his humble prayer that 
your Ilonoruble Council, uow legislating on tho 
subject of under-tenures; will enact—

1. That Section X X V I o f  A ct No. I o f  lfc I.>, 
and so much o f Section X X V J II o f tlio sain» 
A ct us relates to tbe permanently settled dis
tricts o f  Bengal, liebar, Orissa, and Uenur»>s, be 
repealed.

a. TImt the purchaser o f  au estate sold  
under A ct I o f  1845, for tho recovery o f  arrears 
of revenue duo <>n account o f  the same in  the 
permanently settled districts o f  Bengal, Bchar, 
Ori«,n, and Ueuares. shall ucquire the estate 
subject to ull encumbrances which may have 
been imposed upon it  either before or alter tho
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time o f settlem ent by any former proprietor, and 
shall succeed to all the rights nml interests o f  
the former proprietor in the estate as they e x 
isted at the tim e o f sale, and to no more.

Provided that 110 lease or engagem ent grant
ed by any former proprietor shall have any 
validity whatever as against the purchaser, 
unless the same shall liavo been duly execut
ed and registered, and possession given to tho 
lessee at least three months previous to the date 
o f  sale.

Provided ulso that the purchaser shall have 
no greater power to enhance the rents o f  under
tenants and ryots, whoso liabilities havo not 
been limited by express engagem ents, than that 
possessed by the former proprietor before the 
sale.

3. T hat when an estate bo put up for sale 
under the said A rt for tho recovery o f  arrears 
o f land revenue due thereon, i f  there be no bid, 
or if  tho h ighest bid offered be insufficient to 
cover the said arrears and those subsequently 
accruing up to the date o f  sale, the Collector 
shall postpone tho gale to any subsequent day, 
not being a holiday, and not being less than one 
week or more than one month from tho day first 
fixed. And on the day to which the sale has 
beon so postponed, the Collector shall put the 
estate up for sale free from a ll encumbrances, 
the holders o f which had not, previous to the 

-Government lat day, liquidated all claim s against 
them on account o f  the said estate, and if  there 
be 110 bid, or if  the highest bid bo insufficient to 
covcr tile said arrears and thoso subsequently 
accruing up to that d ay , the Government shall 
ncfpiirothe estate free from all encumbrances 
w hich may have lieon imposed upon it after the 
time o f settlem ent, except lands held for tho 
erection o f and occupied by dw elling-houses and 
manufactories, or tor mules, gardens, tanks, 
canals, places o f  worship, or burying grounds.

Sm  .TAMES COL V IL E  moved that the 
Petition be printed.

Agreed to.

E X P O R T  O F S A L T P E T B E .

T u b  C L E R K  reported that lie liad re
ceived from certain gentlemen describing 
themselves as citizens of tho United States 
engnged in tho trade between this country 
a.id Amcriea, a communication relative to the 
Hill “ lo prohibit the exportation of saltpetre, 
cxcept in liritish vessels, bound to the ports 
of London or Liverpool.”

Mu. P E A C O C K  moved that the com
munication 1» read.

Agreed to.
T iik  C L E U K  then read the communica

tion, which was r? M ow s :—
‘•fijtt,— A s citizo'.s o f  the U nited States en

g a g 'd  in the trade b«<twi en this country and 
Aiiiericu, w e fee, called upon respectfully to 
u ro te ,i against .ho proposed A ct which prohi
bits the expo'tution o f  saltpetre tu n n y  ports 
excepting I .mUoti mid Liverpool, as, in it* pro- 
-‘•■lit form an i i i i w u i  rantiifele and excessive in- 

• terforeiH i; with the td d u  oT the United tSutcs.

“ The A ct allows 110 time and makes no pro
vision for the completion o f  existing contracts.

“ W e have purchased largely, and have en
gaged freight for saltpetre for Am erica. It is 
proposed, not only to stop all this saltpetre 
without notice, but to nulijcet iih to damages 
for the non-fulfilment o f our contracts for ton
nage without compensation of any kind.

“ Contrast this w ith.the conduct o f tho belli
gerents in Kurope.

“ Qu tho declaration o f  war, the British and 
Kussiu.li Governments allowed a certain reason
able period for the departure o f the enem y’s 
vessels from the ports o f each co u n try ; tiy 
which means ex istin g  engagem ents were res
pected, and they were enabled to leave without 
injury.

“ A re wo, as citizens o f a Governm ent in 
am ity w ith Groat Uri tain, to be trented more 
harshly than avowed enemies ?

“ Kven when a blockade was declared in tho 
Baltic last season, ample time was given lor 
neutral vessels to finish loading, and to lcavo 
the ports to be blockaded.

‘•Is the present a case which demands great
er stringency than the operations o f a blockad
ing force—than actual war itself?

“ And are we, in Calcutta, to be treated more 
summarily than our fellow-citixcns in Cronstadt 
and St. Petcrsburgh V

“ Tha Act moreover has all tho offensive cha
racteristics o f a penal cx-pusl-fm to  Law. Jts 
prohibition is retrospective, and it proposes to 
indemnify tho Ofliccrs o f Government who may 
now act under illegal ordere, and stop our mcr- 
chamli/.o in course o f  shipment. Would such 
a proceeding bo tolerated by tho British G o
vernment f resorted to in Naples, Turkey, or 
Morocco ? and can it be seriously contemplated  
in a dependency in which a respect for law  is 
supposed to be maintained ? »

"W o w ill .lot dwell jipon the prohibition to  
export saltpetre to British ports in any but 
British vesse's, though it is strangely at vari
ance with the notices published, placing foreign 
vessels on an equality with thoso of G reat B ri
tain in tho trade between India and tho United  
Kingdom, and ( n tho strength o f which equali
ty concessions have been callcd for, and wo 
believe obtained, from foreign Governments.

“ Wo submit sim ply that wo are ontitlcd to 
full compensation for interference with our 
business, as far as that interference shall prove 
to bo illegal and wi'.hout force o f law, nml that 
■onto reasonable ti-no shall also lie given, tu  
tutual in Kw h i tttm , for vessels that have cimie to 
this p >rt for merchandise, relying upon the good 
faith and fair dea'ing o f the U ritidi G overn
ment, to load and dcpi rt.

“ W e request, at the same time, that yon will 
lay before the l,egi-,luti w Council mir respect
ful request to bo heard in support o f our claims 
by Counsel beforo tho pending Bill becomes 
law.

*• W e havo the hoi. or to bo, Sir, your most 
obedient sorvants.

(S ig n e d )  J . }■'. B auktow.
„ U ieiiA iio  (iK w ii.
„  Jah. It, A d a m * .
„  W l l l I M . Y  ANI)  Co
„  1MIK1 I..K, K o ( . I  I t*,  AM * * ' " •
,, AUUVbl'IN WlLl.s A.N*>



809 Small Cause [N ovember 24, 1855.] Courts Bill. 810

(Signed) W iiitnky  and Young.
„  J n o . W. I.i v k z e k .
„  J . T . C O O I.K D G , Jtt.
„  A t k i n s o n , T ii.t o n , a n d  C o. 
„  A .  H . U h o a d k h , J r .
„  C l I A H I .K S  F O R R E S T E R . ”

M r . P E A C O C K  said, this communica
tion was not strictly in conformity with the 
Standing Orders of the Council. I t  was a 
letter addressed to the Clerk of the Council, 
whereas it should have been a Petition ad
dressed to the Council. Looking at the 
nature of the ease, however, he thought it 
would be expedient to treat it as a Petition, 
l i e  desired that every Member of the Coun
cil should have an opportunity of fully consi
dering the objections which were urged in i t ; 
and it was not bis intention, therefore, to 
press on the Hill at the present Meeting, 
There was one point, however, upon which 
he might make n remark, l ie  alluded to 
the request of the gentlemen who bad signed 
the letter to be beard by Counsel. The 
measure to which they objected was a pro
posed public A c t; and it therefore appeared 
to him that, under the Standing Orders, 
this was not a case in which they ought to 
be beurd by Counsel, tlouorable Members 
Were not called upon to discuss this question 
now ; but he merely threw out this remark 
as his own opinion upon it.

Mu. G K A N T  said, he was very anxious 
to receive the communication as a Petition ; 
but the form in which it was framed was 
directly in contradiction to the rule laid down 
in one of the Standing Orders of the ('ouu- 
eil. Standing Order .No. X X II  said, 
‘‘Every Petition shall be superscribed 'T o  
tbe Honorable the Lecislative Council.” ’
11 • I •1 Ins was a communication addressed to the 
Clerk of the Council. If the rule were brok
en through, the Council might become a 
corresponding Council. The object was, that, 
it should not be a corresponding Council—  
that it should not write letters, or receive any.

M h. P E A C O C K  said, he should not like 
to deal with a communication liko this in a 
summary manner. l ie  bad rnther that every
I fonornhle Member should have an opportu- 
nity of attentively weighing the objections 
which were advanced in it. l ie  was aware 
that the form of the communication was not 
it' occonlance with the Standing Orders; 
!>ut In' had no doubt tlmt the gentlemen who 
had signed the communication, thought they 
were addressing a Petition to the Council.
II its reception were postponed, in order tli.U
it might be altered into a Petition to th>’ Cumi • 
*'il, there would be a delay of one !; it. 
('Kerens of u measure thttt w:. " !-

S ir  JA M E S  C O L V IL E  said, hecertain- 
ly concurred with his I lonorable and learned 
Friend opposite (M r. Peacock) in thinking 
that, under all the circumstances of the case, 
it would be very inexpedient to stand too 
strictly on tbe Standing Orders, and prevent 
the remonstrance sent tip from being received 
at once by the Council. I t  was desirable 
that it should be received and considered as 
soon as possible, because delay would only 
postpone the consideration of the Hill. I f  it 
really was necessary, as a matter of regularity, 
to place upon record that the admission of 
this document was not to be a precedent for 
tbe admission of documents in the same form, 
that might be done by moving the suspen
sion of the Standing Orders.

' 'f .M it .  P E A C O C K  observed that the 
Standing Orders lmd been already suspended 
in regard to tbe liill to which the coimnuni- 
cation related.

After some conversation, the question was 
put tlmt tbe Letter be treated as a Petition, 
and be printed for the consideration of the 
Council.

Agreed to.
Mu. D 0K 1N  said he should take the 

liberty of mentioning that, by Standing Or
der No. L X V If,
“ all written communications on the subject o f  
Hills published for general information, shall 
be addressed to the Clerk o f  the C»uV>l, who  
shall cause the same, and also all sneli Peti
tions S l btlftll t)C OrHrrrri by ttIC Council to he 
referred In tho Select Committeo on the B ill, 
to ho printed, and a  copy thereof to  be forth
with laid before such Select (Jonmiittee, and to 
be sent to each Member of the Couneil.” .

l ie  apprehended that tbe paper which 
lmd just been ordered to be printed was a 
communication of tbe nature contemplated 
by the first portion of this Standing Order. 
I t was true that tbe Order directed that such 
communications should l>e laid by the Clerk 
before the Select Committee on the Bill j but 
in this case no Select Committee had been 
appointed ; and therefore, he thought that the 
communication was receivable by tbe Coun
cil in the same manner as if a Select Com
mittee bad been appointed.

BMAT.L C A U SE COU RTS.

T he  C L E R K  reported tlmt he had re
ceived from the Secretary to the Ooverii- 
ment of Bengal certain pajicrs containing 
opinions on the liill “  for the more cisy 
recovery of small debts and demands.”

Mu. C U ltU lE  moved that the papers be 
printed.

Agreed to.
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H E PO U T S OF S E L E C T  C O M M ITTEES.

Mn. A L L E N  presented the Report of 
the Select Committee on the Bill “ to abolish 
the levy of Customs Duty on the Import of 
Cotton into the North-Western Provinces of 
the Presidency of Bengal.”

Also the Report of the Select Committee 
on the Bill “ to empower officers of the 
Customs and Revenue Departments to searcli 
manufactories and houses for Contraband 
Suit in the North-Western Provinces.”

M r . P E A C O C K  presented the Report 
of the Select Committee on the Despatch 
received from the Honorable the Court of 
Directors on the Act relating to the office 
and duties of Administrator General.

A R T IC L E S  O F W A R  F O R  TILE N A T IV E  
A lt  MY.

M r. L e G E Y T  moved the first reading 
of a Bill “ to amend the 122nd Article of 
W ar for the Native Army.” H e said, the 
object of this Bill was to remedy the defec
tive state of the existing law as contained in 
Article 122 of Act X IX  of 1847, which 
was commonly known as the Articles of 
W ar for the Native Army in India. The 
defect had been noticed in the Bombay P re
sidency by the Judge Advocate General of 
the Bombay Army, in the case of a camp- 
follower whose death had been attempted by 
strangulation. Thu jiartie» accused were 
convicted of the crime ; hut it was found 
that the punishment which could be inflicted 
ujvm them was not that which Act X IX  of 
18-fT provided for attempts at murder, but 
that the offence could be punished only as 
an assault. The matter was submitted by 
the Government of Bombay to the Govern
ment of India. The opinion of the Judge 
Advocate General of the Bengal Army 
coincidcd with that of the Judge Advocate 
General of the Bombay Army as to the 
propriety of remedying the defect in the 
h », and the papers were forwarded to 
thi* Council for consideration. l ie  had 
now the honor to projwse the first reading of 
a Bill which lie thought would remedy the 
defct t in the law. I t wa* a very short one.
I t provided that Article 122 of Act X IX  of 
1347 should, in future, comprise all acts 
which caused any corporal injury to any 
person with the intent to commit murder ; 
&>id it made every such offence liable to the 
same punishment that was assigned for 
attempts at murder by that Article as it now 
fcUxxi. _

D E SE R T IO N  O F E U R O P E A N  SO L D IE R S.

M r . L e G E Y T  next moved the first read
ing of a Bill “ for the better prevention of 
Desertion by European Soldiers from tho 
land forces of Iler Majesty and of the East 
India Company in India.” In  doing so, he 
said simultaneous representations had been 
made to the Government of India from the 
Government of Bombay and from the Gene
ral Officer commanding at Pegu on the subject 
of providing more stringent measures than 
the existing law contained for the prevention 
of this offence ; and these representations 
had been forwarded to the Legislative Coun
cil. Both the Government of Bombay and 
the General Officer commanding at Pegu, 
attributed the prevalence of the crime of 
desertion in those places to the facilities 
which were afforded by ships lying in ports 
adjacent to the local military stations. The 
Government of Bombay was of opinion that 
the provisions of Act I I I  of 1855, which 
was passed for the prevention of desertion of 
seamen from the Indian Navy, if extended 
to desertion from the Army, would be a 
sufficient remedy. H e had prepared a Bill 
which did so extend them, lie  had incor
porated in it, with a few alterations, Sections
I I I ,  IV , V, V I, V II, V II I ,  and IX  of Act
111 of 1855. The Council would recollect that 
Section I I I  of that A ct provided a penalty 
oa Masters, in certain cases, if a deserter waa 
found concealed on board his ship. The 
present law providing punishment for aiding 
in the desertion of soldiers from the Indian 
Army did not go nearly so far as that. It 
made it penal for any person to aid generally 
in the desertion of soldiers ; but Section I I I  
of A ct I I I  of 1855 provided as follows :—

I  he Udl was read a fir* time.

“ If it shall appear that a deserter has boon 
■ concealed on board any merchant vessel, ami 
that the Master or person in charge of sucli 
vessel for the time being, though ignorant <>f 
the fact of M i c h  concealment, might hare known 
of tlio Hame but for some neglect of hi* duty a* 
such Master or person, or for tho want of pro- 
| er discipline on board his vea«olt such Mu .tor 
or person shall be liable to a Hue not exceeding 
tive hundred rupees.”

Section IV  of the Act provided that any 
person who should be guilty of an offence 
under the Act, should be punishable by any 
Justice of tho Peace, Magistrate, or Joint 
Magistrate, or jierson lawfully exercising 
powers of a Magistrate, in any |>ort within 
the territories of tho East India Company* 
within whose jurisdiction the offenco might 
have been committed, nr the offender m yht 
have been apprehended, whether the ollcnce
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should have been committed within the local 
limits of the jurisdiction of such Officer or 
n o t ; and it further provided that any person 
made punishable by the A ct by a .Justice of 
the Peace, should be punishable on summa
ry conviction,

Scction V II  gave the Commander-in- 
Ohief of the Indian Navy, or other person 
who should be in the performance of the 
duties of Superintendent of tlie Indian Navy, 
or his Deputy, or, in their absence, the seni
or Officer of the Indian Navy at any port or 
place within the territories of the East India 
Company, power to issue warrants for the 
apprehension of deserters from the Indian 
Navy, upon information given on oath or 
solemn affirmation. Following out that 
principle, Section V  of the Bill which ho 
moved gave the Commanding Officer of any 
Fort, garrison, station, regiment, or detach
ment at any port or plaoo within the territo
ries of the liast India Company, power to 
issue warrants for the apprehension of Euro
pean deserters from the Indian A rm y; and 
the following Section provided that such 
warrants might bo addressed either to any 
European Officer or Soldier of the Queen’s 
or Company's land forces or to Polico 
Officers,

The Bill also provided that any deserter 
who might be taken under the 5th Section, 
should bo brought forthwith before a Justice 
of the Peace, who should cause him to be 
delivered over to the Commanding Officer of 
his regiment, or to the nearest military au
thority.

With these observations, he begged to 
move the first reading of the Bill.

The Bill was read a first time.

H IL L S O F  L A D IN G .

S i r  JA M E S  C O L V IL E  moved the 
first reading of a Bill to amend the Law re
lating to Hills of Lading. In doing bo , he 
fluid the Bill hud merely for its object the 
introduction into this country of the provisions 
of a Statute which wns paused by Parlia
ment during the last Session. The objects
of that Statute were two-fold. The Coun
cil was probably aware that, by tho Law 
Merchant, all hough the delivery and endorse
ment of a Bill of Lading might operate to 
trausfer the property in the goods, they could 
not operate to transfer tho contract evidenced 
by the Bill of Lading, so us to give the 
traiwfcrrec the rights of action which arise on 
n breach of that contract. I t  therefore fre
quently happened that the penult who hud

acquired the ownership of the goods, and 
consequently was solely interested in assert
ing the rights of action arising from any 
breach of the contract for the carriage of 
them, was unable to assert those rights in his 
own name, because lie was not a party to 
the original contractj and could not nssert 
them in the name of the original contractor, 
for want of a power of attorney. The 
Courts of Law had struggled a good deal 
against this inconvenience by endeavoring, 
whenever there was a color for doing so, 
to treat the consignee of the goods as having 
been a party to the original contract through 
the consignor, as his agent; but that had led 
to very nice considerations as to the time 
when the property in the goods passed to 
the consignee. This inconvenience was 6f 
frequent occurrence, and had been serious
ly felt in this country, from the distance at 
which the consignee found himself from the 
consignor, and from the fact that Masters 
of vessels continually move from port to 
port. The Bill provided that, in future, 
whenever the property in the goods passed 
by delivery and indorsement of the Bill of 
Lading, the rights of action should pass also 
—-just as they would on the negotiation of a 
Bill of Exchange.

The second object of the Bill was, to de
fine somewhat more clearly the ell’ect of a 
Bill of Lading granted by a Master in respect 
of goods not actually laden on board his 
vessel, and the liability to wliich such an act 
subjected him.

llis Bill followed the Act of Parliament 
nearly word for word. He had so framed it 
because it was desirable that the Commercial 
Law of India should be made as uniform as 
possible with the Commercial Law of England. 

The Bill was read a first time.

B IL L S  O F  K X C IIA N G R  A N D  P R O 
M ISSO R Y  N O TE S.

Kir  JA M E S  C O L V IL E  postponed the 
motion (of which he had given notice for this 
day) for the first reading of a Bill to faci
litate the remedies on bills of Exchange alul 
Promissory Notes by the prevention of fic
titious or frivolous defences to actions thereon.

E M B A N K M E N T S (B E N G A L ).

M r. C U U lilE  moved the third reading 
of the Bill “ relating to Embankments.” 

Motion carried, and Bill read a third time 
accordingly.
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E X P O IIT  OF S A L T I’ET IIE . .

On tlie Order of the Day being read for 
tlie Council to go into Committee 011 the Hill 
“ to prohibit the exportation of saltpetre, ex
cept in British vessels bound to the ports of 
London or Liverpool”—

Jin . PK A C O C K  said, he would postpone 
tlie consideration of the Bill, in order that 
all the Members of the Council might have 
an opportunity of fully considering the letter 
which had been read.

E N F O R C E M E N T  O F JU D G M E N T S .

Jilt. L kG E Y T  moved that the Council , 
should resolve itself into a Committee upon I 
the Hill “ to amend Act No. X X X I I I  of ! 
1852.”'

The Bill passed through Committee with
out amendment.

The Council having resumed its sitting, 
the Hill was reported.

T O U T S A N D  P O U T -D U E S  A C T .

Mis. E L IO T T  asked, according to notice, 
whether any communication had been made 
by the Supreme to the local Governments 011 ; 
the subject of Act X X II  of 1855 “ for the 
regulation of Ports and Port-dues.”

Mu. G It A N’T  said, he had ascertained . 
from the Home Office that a letter relative; 
to the Bill hail been written to the several \ 
local Governments, and to the Commissioners i 
of the Eastern Provinces, l ie  had been 
furnished with a copy of the letter, which 
was the only one that had been written 011 
the subject ; and he found that it did not 
call attention to tlie particular point to which 
the honorable Member’s question referred. 
The letter written was as follows :—

“ 4th October, 1855.
“ S ir ,— I  am Jirectod by the Honorable the 

President iu Council to call the attention o f  tho 
Madras Govornmont to the provision* o f  A ct  
X X I I  o f  IK55 for the ‘ regulation o f ports and 
]>»rt-dlie* and. with reference to Sections III,
IV , and V 'll, to request that, under the orders 
o f the (M adras’) Government, you will report 
tlm plaei s to which the law  in proposed to lie 
made upplieuble, and forward u ropy o f  the 
jiort rule* which the Governm ent o f  (M adras,) 
would recommend for adoption.”

Mit. E L IO T T  said, it appeared to him to 
be necessary to obtain as early os possible 
the information required for the framing of j 
the Mipplcniental Act contemplated by Section 
X L lo f  Act X X l lo f  1855 ; and he should 
theicfore move that the Clerk of the Council

he directed to address a letter to the Secre
tary to the Government of India iu the Home 
Department, requesting that the several local 
Governments may be called upon to furnish 
the information requisite to enable the Le
gislative Council to pass an Act for the re
gulation of port-ducs ami fees after the ex
piration of the period of one year, during 
which the collection of the present due» a.id 

; fees is authorized by Section X L I Act 
X X l l o f  1855.
'■i- Mil. P E A C O C K  said, he would suggest 
to the Honorable Member whether tho word
ing of his Motion would be sufficient to show 
the precise nature of the inforination which 
the Council desired the local Governments 
to submit— whether the Council itself ought 
not to specify the data which it required ; 
such, for instance, as the average annual ex
penses of each port for the last three years, 
its average collections, and the average 
amount of tonnage that resorted to it. With
out some such specification, the local Go
vernments might not know exactly what the 
information was that the Council wished for. 
l ie  thought that the Motion should be so 
worded as to enable each Member of tho 
Council to specify the particular points upon 
which he required information, so that ho 
might be in a position to form his own judg
ment as to whether the scale of dues recom
mended for each port was a proper one or 
not, and to determine what the rate ought to 
be. He now heard the Honorable Mem
ber’s Motion for the first time ; otherwise he 
would have suggested this amendment to 
him before. Hut if the Honorable Member 
would postpone his Motion until next Satur
day, they could probably determine in the 
mean time what information would be requir
ed, and the Honorable Member might fraino 
his Motion accordingly.

I'pon the suggestion of Mr. Peacock, Mr- 
Eliott asked leave to withdraw his Motion, h* 
order that he might prepare another speci
fying the information required, which hu 
would submit at the next Meeting of Council-

L IM IT A T IO N  OK S U IT S .

M il LkG  K Y T moved that a coininuni* 
cation received by him from th e  Secretary to 
the Government of Bombay, relative to the 
B ill “ to provide for th e  acq u ire m e n t '» '1 
extinction of r ig h ts  by p rescrip tio n , n,u 
for the limitation of su its ,”  lie Iniil upon  1 
table and referred to the Selcet 
011 th e  B ill.

Agreed to.
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E M B A N K M E N T S . M E SSA G E  N o. 58.

M r . C U R R IE  moved that Mr. Grant be 
requested to carry tlve Bill “ relating to Em
bankments” to the President in Council, in 
order that it may be submitted to the Most 
Noble the Governor General for his assent.

Agreed to.

N O T IC E S O P  M O TIO N .

M r. L kG E Y T  gave notice that he would, 
on Saturday the 1st of December, move that 
the Bill “ to explain and amend A ct No. 
X X X II I  of 1852” be read a third time and 
passed.

Mu. C U R R IE  gave notice that he would 
on the same day move the second reading of 
the Bill “  to amend the law relating to the 
sale of under-tenures.”

S ir  J A M E S  C O L V IL E  gave notice 
that he would on the same day move the 
second reading of the Bill “ to amend the 
law relating to Bills of Lading.”

The Council adjourned.

Saturday, December 1, 1855. 

P resent :

The M o t  Noble tho Governor General, Prttidenl.
Hon. J . A. l>orln, D . Eliott, E»q.,
Hun. Mujor-Gtml. J . Low, C. Alton, K*q.
Hon. J . p . Grant, P. W. LoGeyt, Esq.,
lion . 11, Poacork, ami
Hon, Sir J. W , Colvllo, 13. Currio, Esq.

The following Messages from the Most 
Noble the Governor General were brought 
l>y Mb. P eacock, and read -

M E S S A G E ^ Io . 57.

T he Governor General informs the Legis
lative Council that ho has given his assent 
to the Bill passed by them on the 13th of 
October 1855, entitled “ A  Bill relating to 
tbe Emigration of Native Laborers to the 
British Colonies of Saint Lucia and Grenada.” 

By Order of the Most Noble the Govor- I 
nor General.

G . V. E D M O N S T O N E ,
Secy, to the (lort. o f India, 
with the Governor General.

M â hab, "1
The 1-Uft November, 1&55. }

The Governor General informs the Le
gislative Council that he has given his assent 
to the Bill passed by them on the 24th of 
November 1855, entitled “  A  Bill relating 
to Embankments.”

By Order of the Most Noble the Gover
nor General.

J .  W . D A LR Y M PL E ,
Offg. Secy, to the Govt, o f India.

F o r t  W il l ia m , )
The 30th November, 1855. J

L IG H T IN G  O F T H E  T O W N  O F  
C A L C U T T A .

T ue  C L E R K  presented a  Petition signed 
by the Secretary of the Mahomedan Asso
ciation against the Bill “  to provide for the 
better Lighting of the Town of Calcutta.”

M r . C U R R IE  moved that the Petition 
be printed, and referred to the Select Com
mittee on the Bill.

Agreed to.

O BSC E N E  P U B L IC A T IO N S.

M r. A L L E N  presented the Report of 
the Select Committee on the Bill “ to prevent 
the public sale or exposure of obscene books 
and pictures.”

S A L E  OF U N D E R -T E N U R E S  (B E N G A L .;

M r . C U R R IE  moved the second read
ing of the Bill “ to amend the law relating to 
the Sale of Under-Tenures.”

The motion was carried, and the Bill read 
a second time accordingly.

B IL L S  O F  L A D IN G .
•

S ir  JA M E S  C O L Y IL E  moved the 
second reading of the Bill “ to amend the 
law relating to Bills of Lading.”

The motion was carried, and the Bill read 
a second time accordingly.

S iu JA M E S  C O L V IL E  moved that the 
Bill be referred to a  Select Committee consist
ing of Mr. Dot in, Mr, Allen, and the Mover. 

Agreed to.

E N F O R C E M E N T  O F JU D G M E N T S .

M r . L k G E Y T  moved the third reading 
of the Bill “  to explain and amend Act No. 
X X X I l l  of 1852 ”




